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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH
NcW DELHI
LRt

R.A.No. 312}92
in
J.A. No. 1090/86&

HARISH KUMAR
v/s

UNION OF INDIA & ORS,.

In this Revisw Application filad in B.A.

No. 1090/86, the applicant has requested for a
review of the judgement dated 1,39.1392 in visuw

of an office letter dated 24.4.1992 issued by

)
the respondents.
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2. The contention of the counsel for the
applicant is that in view of the said office

letier of 24.4,1992 the applicant has been taken

ovaer on the strength of the Office of Director

General of Civil Aviation, New Delhi with effect

from 1.10.1991. Therefore, theg earliér actions
of the réspandahts issuing terminat;:n notices
have no consequénba.

3. If the respondants themSeslvaes have taken

the applicant on the strength of the office of
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Birector Ganefal, Civil Aviation, New Delhi
with effect from 1.10.1991 the judgement
; ' - dated 1.9;5992 would not warrant any reviau,.
In fhe original application it was the termi-
nation 6§der that was challenged and the
‘application was dismissed but nothing would
' g stand iﬁ the way of thé respandaqts themselbea
ﬁfﬂmycanceliiﬁg thair termination order or
making it ingfféctual. In fact, the Bench,
while dismissing the a@plic;t;on, had observed
that they‘expectsd f aIBBQieu ofgﬁgifce case
by the respondents regarding his suitability
or otherwise since ﬁhay,hnd'an adequate period
'to‘bﬁtch his ﬁerforméqce and more %0 whan tﬁe
regulérly selected candidaie, Qelectad in 1986,
could not join pecéuss of tﬁelintérim‘ﬁrder ;nd
"he may not be interested in‘the post at this

‘distant tiﬁe'.

4, If oonseqqanﬁ upon issus of a latter.dated
§§//< 3 2&.4{1992 by the respondents any fresh course of

dction‘ragardiné treatmént of the applicant .a8

‘a regular employee or avard of yearly indremant

stc. to hinm has»ariseq} fhé proper course for
/
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| the applicant will be to fils a fresh application
and not to sesk consequential relief,if any, ariééi
qut of thé letter dated 24.4.1992 under ths cover
- of a review of the judgement deliu?red in D.A.

filed in 1986 in which the judgement has already

been delivered on 1,9.1992,

& Do by h;m ,'l;
Se - The revisw eof the case is accordingly

7

dismissead.
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Hon'ble Mr, Justice Ram Pal Singh
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